IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0.A.N®.196/96 Date of Order: 30,7.96
BETWEEN:

Md .Khannam Shavali . ..‘Applicant.
AND L

" Senier Divisienal Persennel Officer,
S.C\Rly., Divisienal Office,

Vijayawada, «. Respendent,
Ceunse] fer the 2pplicant .. Mr.J.M.Naidu
Ceunsel fer the Respendents ++ Mr.D.F.Paul,
CORAM:

HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

'
JUDGEMENT
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X Oral erder as per Hen'ble Shri R.Rangarajan, Member (Admn.) X

. The applicant while werking as Geeds Driver in 19¢4 at
Rajahmundry was transferred te Vijayawada in December 19q4 and
later he was re-transferred frem Vijayawada te Karimnagar in 1985,
Again he was transferred frem Karimnagar te Rajahmundry in January

1986,

2. While he was working in Rajahmundry befere transfer te
Vijay&wadad&: was eccupying a Type-II guatter. But when he wa> .
transfsrred te Vijayawada he has net vacated the quarter and
eccupied that quarter when he came back te Rajahmundry in January

1986. It is stated that the penal rent was recevered frem him

fer the peried when he was away frem Rajahmundry as—peﬁﬁiéigit_
as he has te vacate {ﬂpt58§§€ /atTﬁgaaﬁmEgdig‘stated that he

made applicatien fer retentien ef quarter at Rajahmundry ne

reply ha@ been reperted te have keen given te him
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3 The applicant submits that he veluntarily retired en
5.7.9Q0. At that time an ameunt ef Rs,11,123/- was kept back
frem his DCRG as recevery fer the unautherised eccupatien ef

the gquarter at Rajahmundry as penal rent applicaﬁ@gét that time.
: : £

4, ~ The applicant submits that the penal rent had élready_
been recevered frem him which can be verified frem the recerds,
The applicant alse submits that ne netice was given te him priof
te with@oliing of the said ameunt frem DCRG. In & similar case
of onq(ﬁﬁﬁ Y.K.Pratapa Rao}was given a different treatment and
that treatment was net extended te him. Hence it is g case

of discriminatien tewards the applicant. He had filed number ef
representatiens, the last ene is at Annexure-10 dt.31.10.9%,‘
Wherein he had requested the respendent te pay him back the
ameunt, ef Rs.11,123/- recevered frem his DCRG with 15% interest.
But it is stated that ne reply has been given te him se far

in this cennectien,

5. Aggrieved by the abeve he has filed this OA fer declaratien
that the withhelding ef prs.11,123/- frem his DCRG tewardés the
alleged damage rent is illegal, arkitrary and vielative eof
Articles 14 and 16 ef the= Cemstitutien ef India and fer a cense-

o i Ve
quefitial directien te the respendent te release that ameunt

cowarys—witinredakmg with interest at 18% per annum.

6. Th® questien new arises is whether the penal rent had
already been recevered frem his pay when he werked at Rajahmundry
after his re-transfer back te that unit. It is alse a wmeint fer

checking whether the same quarter was alletted te him on his

. awvy
transfer back te Rajahmundry in January 1986. Whether/rules have
G‘TMV\-/C"‘A’H—J P

been vielated in regard te the recevery made frem DCRG kidee issuine
prier netice, atc. As the abeve are te be decided en the basis
of revords ne adjudicatien is mecessary at this stage. The

respeondents sheuld reply his letter dated 31,10,94 (A-10) en the



basis &f the material available en recerd and dispese ef his

represantatien. If the @xscmpleyee wants te see the recerds,

P, 4]

he may ke permitted te see the same after ﬁixing @ suitable date

matually cenvenient beth te the apelicant and te the respenden,

7. In the result, the OA is dispesed of at the admissien

stage itself as fellews:-

The ;esyondents sheuld dispese ef the reprgsentation of
the applicant ét. 31,10.94(a-10) taking €due nete ef the ebserva-
tiens made in this OA as abeve, If the applicapt wants te see
the recerds in this cennectien he sheuld ke permitted te see the

records en a date mutually cenvenient te beth the parties,

( R.RANGARAJAN )
Member (Admn.)

8. . Ne cests.

Dated: 30th July, 19396

( Dictated in Open Ceurt )
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